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out getting their consent to be transported
and charges had been paid even for non-
utilisation of the services of these buses ;
and

(d) if so, the steps which Government
had taken to fix the responsibility of the per-
sons concerned for non-recurrence of such
unscrupulous action ?

The Minister of State in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Bhagwat Jha Azad): (a) An
expenditure of sbout Rs.2,838.00 was in-
curred for serving one meal at the railway
station, at the time of commencement of
their return journey, to the refugees who
had squatted in front of Jaisalmer House
and the Prime Minister's residence during
1968-69.

(b) A sum of Rs.6,316.50 was paid to
the Delhi Transport Undertaking on ac-
count of the buses hired for transportation
of the refugees mentioned above to the
railway station.

(c) Buses were hired not every day, but
only on specific days, after obtaining the
consent of the refugees to move to the
Railway Station. However, on a few occa-
sions, the migrants changed their mind
at the last moment, after the buses had
arrived ; in such cases, the minimum hire
charges had to be paid to the Delhi Trans-
port Undertaking,

(d) Does not arise.
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